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: Applicant. 

VERSUS 

. . 

. . 
Respondents • 

counse 1 for the applicant • 

.!3r ie f Holder for 
counsel for the respondents. 

Hon•ble Mr. Justice D.L. J¥"-E;hta, Vice-Chairman 

Hon,•ble Mr. O.P. Sharma, Administrative :rvember 

PER HO~ 1 8LE ~R •· JuSTICE D .L. !'£HI' A, VICE-C:-IAIR:Ml>..N: ----------------------- -
Heard the learned counse 1 for the parties. 

2. The applicants have prayed that they should be 

g,iven the seniority from the date they have bE-en declared 

as temporary stat..1s holders. The prayer is just and the 

length of service sho..1ld be counted for the purpose of 

senio~ity. 

\ 

3. In the result, the T .A. is accepted. ~he seniority 

of the applicants should be counted from the date on which 

they hove been given the temporary status. 

4. The T .A. stands disposed of accordingly, with no 

order as to costs.- · 
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